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Allahab~d this the 06th day of :tove:-:lber 

Diary no . 4560 of 2001(0 . A . 12.:.,;/01 ) 

Original Application no . of 2001 

Hon ' ble >tr . Justice RRK Trivedi . Vice-Chair~an 
Ho!'l ' ble ··taj Gen K'< Srivastava , ~1ember (A) 

1 . Ghan Shyam Das , 

R/ o P-58 I 3, ~1e\·l 

S/o Shri JS Agarwal . 

Chaitha"Tl Lines, 

Ol d Ca!'ltoonment , Allahabad . 

2 . Ja\•:ahar La l Shukla , 

S/o Sri Basudeo Shukla . 

R/o Otr no . p/4 . ~appy Home. 

Air Force Ba~raul;. Allahabad . 

3Y Adv : Sri s . Sriva stava 

Versus 

1 . Uhion of India. through t h e Secretar y , 

:tinistry of J efence • 

~TEW DEL-1.!I • 

2 . Engine er- in- Chief , 

Ar:ny Head Quarter , Kash1lir i ~-touse , 

~IB'w DELHI • 

3 . Garrison E!"lg ineer (East) . 

ALLAP.A3AD . 

4 . Chief Eng ineer , Air Force Ba-nrauli . 

ALL.h ... HA 3AD . 

2001 

• • • Applicant 

• • • Responde!'lts 

By Adv : Shri .1 . c . Joshi 
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0 RD ER 

Hon'ble Mr. Justice RRK Trivedi, vc. 

By this o.A. under section 19 of the AT Act, 

1985, the applicants have prayed for a direction to the 

r espondents to prornote them to the post of Assistant 
their 

Survayor of works from the date . L juniors have been 

promoted wi th all consequential benefits. They have also 

prayed for direction to restore the seniority of the 

applicants amongst Assistant Survayor of works. It 

appears that prorrotions were granted in pursuance of 

the judgments dated 18.5.1998 & 11.3.1999 passed by 

Hon'ble High Court at Jam~u & Kashmir in two separate 
-

WPs. The DFC was accordingly held by UPSC on 23.4.2001 

for promotion to Assitant Survayor of works against 

the vacancies of 1 992-93 & 1 993- 94 . On the basis of 

recommendation of DIC 15 Assistant Survayor Grade I were 

approved for promot i on in MES. The applicant claims that 

he should also be cons idered for promotion, but he ha s 

been illegaly ignored • 

2 . Before comrning to this Tribunal, the applicants 

filed a detailed representation dated 16.8.2001, addressed 
~ 

to Enigneer- in- Chief, Army Headquarter (respdt no.2). "l~e~ 

representation has not been decided . 

3 . In the circumstances. in our opini on the ends 

of justice will be s erved, if respondent no.2 is directed 

~Q~r~e=::r~t"to decide t he representation of the anpl i cant 

by a rensoned orde r \ ·1' thin a specified time . 
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The OA is accor dingl y disposed of fina lly • 
. 

w·itl1 t11c d i rect ion t o t he respondent no . 2 to dec ide 
<"' ea. 

the repr esentat i on of the f ~plicant in a ccordance 'trrith 

l a\.-1 and i n the light o f t he j udg1lent of J ammu & Kashmir 

High c ourt ment ioned abov e v1ithin a period o f 4 rronths 

"'"" from the dat e of communicat i on o f thi s order . To avoid,~ 

del ay i t shall be open t o the appl icant t o fi l e a fresh 

copy o f r e pr esentat i on a longwith Jam~u & Kashmir 

Hi gh Court ' s j udgment • 

s . Th e ?:'. h a ll be no o r der as t o costs . 

t 
Vi ae-Chai r man ~ 

/ pc/ 

• 


